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CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH
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New Delhi, this the 31st day of March, 2004

HON'BLE SHRI JUSTICE V.S. AGGARWAL, CHAIRMAN
HON'BLE SHRI R.K. UPADHYAYA, ADMINISTRATIVE MEMBER
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Shri Purushottam Dass
S/o Shri Adil Ram,
Aysd 43 years,
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Kingsway Camp, Del hi-9.

(By Advocate : Shri A.K. Behra)
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Union of India

Through its Secretar
Ministry of Home Affairs,
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New Delhi.

Through its Chairman

Shahjahan Road, Dhol Pur Hous?
New Delhi.

(By Advocate ; Shri N.S. Mehta)
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(R.K. UPADHY.AYA)
ADMINISTRATIVE MEMBER

(V.S. AGiGARWAL)
CHAIRMAN


